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1IN THE CENTRAL ADMINISTRATIVE TRIBIWAL, JALFUR BENChH, JAIFUR

QA lUU/ 200 DATE OF OFLE Fe S, :‘:Ou

Vijai Shanlzr Tiwari son of 3 hri A;5, Tiwari aged aout 48 years,

H,T &M, Palanpur (Guj.) pesident of Eshind Sovt, Policz 3tation,

Sillandra Road, Bandikui, District Dausay

¢ Applicant.
VERSUS
1. Union of Ipdia through Gsneral Manager, WEestarin Railway,
Chuxchyate, Mumb aii
s Divis ional Railway Manzger, Western Railway, Ajmer.

+s oo Respondents -

Mr, Shiv Ilumar, Counzzl for the applicanty

)\\

~

Mrs ~YR.G, Gupita, Counz2l for therespondents

CORAM ¢

Han'ble Mr. HoO, Supt a, Maibep (Admiristrativa)

Honthlz My, M.L ., Chauhan, Menber (Judicial)

¢

OHOER (ORAL)

[0

Thiz ©A has besn filzd for the following reliefs:-
"a) Declare transfor ordesr dated 23,202,200 a3 illagal and

inoperativey

b) Dirzct the respond2nts o consider the reprasentztions

~

of the aplicant according tw the directions of Honfl: Tribunals

d ated 318,97 (Amaxure A/10), retain them on Ajmer Division

ahd gei th: lien transfsr to Ajmer Division from Hheir pespaciive

Divisions
c) AWard ths cozt of this spplicstion to the applicante
a) Any cther order/ dirsction may ba Fazsed in favour of
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applicants  which may be deamed just and reasonabhl2 undsr

the fact: and circumstances of the Cazs
Ze Head the 12 amad comsel for the parcties,
Se The learned counsel for the respondants submitted

that the applicant was s2n® to Ajmer Division on rajquest

basis, His li=n was mbintainzd in Parent Divizion i.24

Barcda., Th2 zpplicant cannot claim as a rvight £o transier
his li=n fraan Baroda to Ajmars
4. at this stags, +he leaoned couns=l for the applicant

submitted that he dozs not want to proceszd fu:-':the.r in the
matter and wants to withdroaw this DA,
Se Accordingly the OA iz dismissaes as wi Ju‘h" i withont

any prder as to costsd
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(Mm.L. t.A-I/-\bHAN) ,‘ (H.0. GUPTA)

MEMBER (J) ~ MEMBER (A)




